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I. the Olairman of the Committee on Private Members' Bills ad 
ne.Iutiom, having been authorised by the Committee to present the 
Report on their behalf. pn!lellt this Tenth Report. 

2. The Committee met on the 20th March, um. far-

L Allocation of time to the Resolutions at item NOS: 2 and 3 set 
down in the Lilt of Business for Friday, the 24th Mm:h, 1972. 

IL Classiftcation and allocation of time for diacusaion of Bills (Viele 
Appendix). 

ID. Examination of the followmg Conatttution (Amendmeat) Billlll 
under Rule 294(1) (a) of the Rules of Procedure:-

(1) The Constitution (Amendment) Bill, 1972 (A1Mftdmt1't of 
Eighth Schecltde) by Dr. Kami Singh. 

(2) The Constitution (Amendment) Bill, 19'12 (AmlmClment of 
omcla 19 and 39) by Sbri Fatebsinghrao Gaekwad and Dr. 
Kami Singh. 

(8) 'lbe Constitution (Amendment) Bill, 1972 (Amendment of 
.l~htll Schleclute) by Sbri Rattanlal Brahman. 

Allotment of time to RelOlutioM 

3. The Members who bad tabled the ret0lutlons were invtted to a . tend 
the lltting. None of them attended. 

4. The Committee recommend the allocation of Ume as follow&: -
(1) Resolution repnlint induatria1 relations and 21 houn 

labour polley. 

2 boun 

~ ad alloeati9ft of iitM io Billa 

5. The Memben-in-cbarp of the Bills were invited to attend the 
sitting. Shrimati Subhadra JOlbi attended. 

6. After ~all aapecta of !Jr. Bills. the Commltt.ee recommend 
that one B1ll be pl in category 'A uid a :am. be placed tn category 
'B' and recommend allocation of tan. for each of the Billi, a.a sbo.wn in 
column 5 of the Appendix. 

Ezamiution of Coutitution (A~) BiIZ. 

7. 'l'be Members-in-charile of the Bills were invtted to attend the 
1ittina. Dr. Kami Singh and Sbri l'atehainprao Gae.kwad attended. 

[P.T.O. 
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I. After wmldertDg all aspects of the Billi, the Committee auiwed at 
... fol1owin8 lndinp:-

,.....,. of the Commttc. 

(1) '!be ConstttuUon (Amendment) :em. um <A~ of 
Bighth Sew.le) bJ Dr. Kami Sinlb. 

The Bm teeb to include Bajuthani ••nauaee m the Eighth Schedule 
to the Constitution. 

The Committee recommend that the Member might be permitted to 
mow for leave to introduce the Bill. 

(2) The Constitution (Amendment) Bill. lt'l2 (AmndtMt&t of 
onicla 19 cwd 39) by Shri l"atebainCbrao Gaekwad and Dr. 
Karnl smp. -Tbe Bill teeb to om.it clause (a) of article 39 from the ChapW on 

Dlrective Principh and ptop09tW to imert clause (h) in article 19 ao u 
to make adequate meana of livelihood as a Fundamental Riabt and thus 
JusUclable. 

The Committee recommend that the Member might be permitted to 
move for 1-ve to introduce the Bill. 

(3) The Comtitution (Amendment) Bill, Wl2 (Ameaclment of 
Btghth ScMdvle) by Shrt Rattanlal Brahma. 

Tbe Bill seeks to iaclude Nepali 1anauaee in tbe Eighth Schedule to 
the Conltitutkm. 

The Committee recommend that the Member milbt be permitted to 
move for leave to introduce the Bm. 

~ 

t. The Committee recommend tbat-
(i) the allocation. of~ to nM>1uUoDI. .. shown in paragraph • 

above, be qreed to by the aw.; 
' 

(U) the cl•Fftcatton and allocaUon of time to Billi b,- the Com-
mittee. as lbown in the Appendtx, be qreed to bJ' tbe BOUie; 
and 

(if') Dr. ltarni Slnah. Sarvubr1 J'atebRnpno Gliekwad wl Bat-
tanlal &alunU be penn1.:t1ed to move for leave to introduce 
their Comtltuiian (AJllllMbnmt) Billa. 

G.G.SWELL 
CWt111-. 

ComtnUtee °" PriDde .,....,.,, mu. 
ad Jtaol.ttou. 



APPENDIX 

Sl Name of the Bill and tbe Bill No. Clteaory Time 
No. Membct·irt-cbarae rec:ommendod recommen-

ded by the 
Committee 

I 2 3 4 s 

I The ConlfitUfion (Amimld- I~ of 1971 B 2 houri 
~t} Bill, 1972 (IQlmdon 
of ne• ardde 63 A ancl 
omission of ..-tide 64. tk"-'? Dr. Mabipatray 

2 The Chartered Accountants 1.flS of 1971 B I houri 
(Amendment) Bill, 1972 
(Aaumdmmtt of llCtionl 
~;,~~ Shri R. P. 

3 The Factories (Amendment) 3 of 1972 B 11 houn 
Bill, 1972 (lntertion of new 
ICCtion 9") by Sbri S. C. 
Semanta. 

4 The P"dm Ind~ Worbn 2 of 1972 B I boun 
Bill, 1973 by s . s. c. 
Samanta. 

s The Indian Post Oflice (Am- 4 of 1972 B 11 houri 
endmn•) Bill, 1972 (Amend-
ment ofeec:tiona 68 and 69) 
bJ Sbri S. C. Sa111111ta. 

6 TM ~.itutiOll (ArncnclrDllnt) 
Bill, 1972 (Amendment of 
articles '9t 66, etc.) bJ 
Sbri S. C. S...ta. 

6 of 19'72 B , 's"' boas . -. 
7 The Indian Penal Code (Am- 5 ol 1972 A at boun 

ondment) Bill, 1972 (Subld-
tldO"t of IOC'Jon I~ bJ 
Shrimld Subbadra 

, 




